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SUBMISSIONS SEEKING THE CHAIR’S RULING REG. INTRODUCING
A BILL IN THE OTHER HOUSE WHILE IT IS BEING CONSIDERED
IN THIS HOUSE

MR. DEPUTY CHAIRMAN: Now, Zero Hour. The matters to be raised with the

permission of the Chair. ...(Interruptions)...
sft TRET AT (STR URTM): W, W U Wige AT AL Bl .. (asm). .
MR. DEPUTY CHAIRMAN: What is the number? ... (Interruptions)...
2t TR 3ATeT: GR, BT U Wrsc 3T 3ifex B
sft SuwuTaf: 91 37
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e fau gu 81 s, A1 W9 9% © 1% oR 39 Wed ¥ oS fade ufew 8, 91 s«
fa9r 1 519 T A1 A1 19 7 81 S A1 Roide 7 81 91 31erar ur | 81 9, 99 96
T% fagrae o= Al 91 | U1 foha ST aahdn & 31 1 fora 5 G 27

S, 99 A1 SHA I Bl el A1 T 81 H SHST 95 e A BT B
TN HET W TR AT T 81 AT 379, 519 U (981eh 39 8199 &1 9T 9 11,
39 B8 dl 99 W S o1 8 &R 8199 7 ard) fofioe =81 foran 8, TR &
AT 31T, IRBR 7 Y defer B &, A1 S9F 916 same S} fIdd w1 — A ary
IHSS fadIeds 9 8199 H A1, T S9! /T right &, A1 3 I 8% 31 spics
PO AR, ITSs fA9d 59 BSY ¥ 9 3R I8 faehie 19+ 31Ty W 81 9V| offh
31, 9% faua®, T 39 e | o & fou ufsw 8, 39 ol s I s9 gsa ¥
SHRT T & 8, 98 null and void 8, TRPR SHDI 78] ol Thell B AT H FIR A S W
RICHICIENIR

SHRI SITARAM YECHURY (West Bengal): Sir, it is a very valid point. I also
agree with him. As the Chair, you please explain it. We want your ruling on this matter.
Is it permissible, according to the legislative business and rules of both the Houses and
the constitutional provisions regarding the functions of the Parliament, to move a Bill
— which has not been withdrawn from one House, which has not been decided upon by
one House — in the other House, and then bring it back here? It only confirms, at least,
what I have been saying all along that they are exercising their tyranny of majority in the
other House and they are bypassing the actual legitimate rights of this House. That is not

permissible, Sir. You are the custodian of this House, sitting in the Chair. You will have
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to tell us whether what the Government is doing is permissible or not. I think, it is not
permissible. And, as a custodian of this House, I think, it is incumbent upon you to take
the interest of the legislative authority of this Upper House, as defined by the Constitution
and, then, give a ruling on this matter. This is a very serious matter. So, I beseech upon

you to pay proper attention and give a proper ruling on this matter.

SHRI ANAND SHARMA (Rajasthan): Mr. Deputy Chairman, Sir, what has been
raised by Shri Naresh Agrawal and what has just been mentioned by Shri Sitaram Yechury
calls for not only an urgent consideration but also a ruling from the Chair. Sir, in the
Parliamentary history of India, this would be the first time; let us not create a precedent
of this nature. This House has its own authority, its own legislative functions and it
is very clear that when a Bill is introduced in this House, that Bill stays here. That is
the intent, normally, of the Government, so that that Bill never dies, because the Lok
Sabha can be dissolved; Lok Sabha’s term can be over. Now, this House has the Bill.
That is the property of this House. This House appointed a Select Committee, which
has given the Report to this House. Now, after that, if the Government has to make any
changes incorporating some of the recommendations of the Select Committee, the past
practice has been that the Government brings in the official amendment. How can the
Government proceed like this? It will be creating an anomalous situation besides a wrong
Parliamentary precedent that they will bring the same Bill there as the Bill which is
here. This cannot be. This calls for a ruling, Sir. We had raised it earlier in the Business
Advisory Committee also. We cannot allow the Government to legislate through

Ordinance and do this.... (Interruptions)..
MR. DEPUTY CHAIRMAN: I will come to you.

SHRI DEREK O’BRIEN (West Bengal): Sir my colleagues before me have raised
the issue of precedent. I have two points to add to that. Last week, there was an attempt
made in the Listed Business to withdraw that Bill here. That attempt was unsuccessful.
The point I want to add to that is that beyond precedent, which is equally more important,
is propriety. What is the propriety and the history that this should be done? That is
why, Sir, when you give a ruling, please take into consideration both, precedent and

propriety, because we must tread carefully.

MR. DEPUTY CHAIRMAN: Mr. Naqvi, would you like to react?
...(Interruptions)...

SHRI V.P. SINGH BADNORE (Rajasthan):  Sir, there are three points in this.
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Number one, can you raise here something about what is happening in the second House?
We do not usually say what they are doing. They are referring to the other House. That
is happening in that House; that is why it should not be raised here. Secondly, it is also
the prerogative of the Government, the Business of the House and what Bills they bring.

So, it is up to the Government again. So, they can’t object to that. ...(Interruptions)...
SHRI TAPAN KUMAR SEN (West Bengal): No, Sir. ...(Interruptions)...
SHRI V.P. SINGH BADNORE: Let me finish.

MR. DEPUTY CHAIRMAN: Please listen. ...(Inferruptions)... Please listen.
...(Interruptions)...

SHRI V.P. SINGH BADNORE: Thirdly, Sir, there is no precedent.
...(Interruptions)...

MR. DEPUTY CHAIRMAN: Please listen. ...(Interruptions)...

SHRI V.P. SINGH BADNORE: Let me finish. ...(Interruptions)... Let me finish.
...(Interruptions)... Number three, .... (Interruptions)...

MR. DEPUTY CHAIRMAN: No, I am not allowing you. See, they heard you
patiently; you hear him patiently.

SHRI V.P. SINGH BADNORE: Number three, there are no rules regarding this that it

cannot be brought. There is nothing; there is no precedent on that. ... Inferruptions)...

MR. DEPUTY CHAIRMAN: Now, Mr. Naqvi. ...(Interruptions)... Letus hear the

Government. ...(Interruptions)... Let us hear the Government. ...(Interruptions)...

SHRI TAPAN KUMAR SEN: Once it is the property of the House, it comes under

the purview of this House. ... (Interruptions)...

SHRI SITARAM YECHURY: Sir, the point is that we are not raising the issue,

“the purview of the other House”.
SHRI NARESH AGRAWAL: Yes.

SHRI SITARAM YECHURY: Sir, you are the custodian of this House. You please

give a ruling on the purview of this House.

MR. DEPUTY CHAIRMAN: Okay.
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SHRI SITARAM YECHURY: The property of this House has been appropriated by
somebody else, the other House. Our property has been snatched away, taken away. That
is the issue. The issue is that this Bill and the Select Committee’s Reports are property
of this House. Till we decide upon it and dispose it of, it cannot be considered by the
other House. Now, why are you not allowing the legislative process to go through?
That is the question, Sir. Please check the Constitution of India. Please check the rights
of each House of Parliament. On that basis, I think you have to base your rulings.

...(Interruptions)... This is an encroachment on the rights of the Rajya Sabha.
MR. DEPUTY CHAIRMAN: Okay. ...(Interruptions). Mr. Naqvi. ...(Interruptions)...

SHRI V.P. SINGH BADNORE: Sir, even one comma and a full stop can make a
different Bill. ...(Interruptions).. Why don’t they realize this?

SHRI TAPAN KUMAR SEN: Youtook thatadvantage, 2014-15. ... (Interruptions)...

We understand your intelligence.
MR. DEPUTY CHAIRMAN: Mr. Naqvi. ...(Inferruptions)...

IS B FATGI H oG WAl 9T U R HAe™ H ey HAl
(ot &R I TAHAY: ST HBIG, AR AN AT Sfl, 37T+ ¥l S,
HIARM IR S MR 3= AR Wil A f59 H8 1 IO B, 31 oIl © 31Tl 89
R et = ==t = arel €, 3 favy 39 94T 8 €, weelt i as v g Aiw us
2 1 1 v 1 3 91 PR 72 &, 38 W eI $o1 8 6 A fha A F IR A e B
&, foret fawr & IR W g <2 T T8 54 39 F& | AT, 1 e & R, §ad & B
3R a1 &1 39 41 S 8, ST 84 Mi¥ad dR 9 9gd TR 3R 9gd SHMERI &
T YTl HR T 3R B SH G ... (FqETH)...

of} wetter o fIsn (SO USeN): AgA & TIRAT G 1 2 IR L (ayT ). L

MR. DEPUTY CHAIRMAN: No, let him say. ...(Inferruptions)... Let him say.

... (Interruptions)...

sft qEaR s/ Add: s Sff, ..(omaum).. W@ 81 ' ¢ WE 9
...(TALT)... TTY ST&T R IR o1 BT, MY STBT elle o+t BRfY, S o § gH
e HEH B ... (FGHTH). ..

sft welter o= fsim: IR, 919 v fadt faggr 181 81 91 2, 91 99 A B4 o1 9ehd B2
~.(AaYT)... You cannot bring this Bill. ...(Interruptions)... ¥R, 34 JMMIHT BT S+t
B .. (ae). .
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9 Al [T T fiRTS AT BT T AT Al IAT §i9 § 99 B TS, I 98 o @
TS 1 ST 81 Aehd] W18 o $8l bid f4e -- B9 fadd &1 9 oft o o 81 3 faad
9 GG H Bl U ST 41 W 7 39 4 B a9 o BRI B, TH AN A SR
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MR. DEPUTY CHAIRMAN: It is all right. You have made your point.
...(Interruptions)... Okay. All right. ...(Interruptions)... You have made your point.

...(Interruptions)...

SHRI SITARAM YECHURY: I only want to refresh your memory. The Government
withdrew the withdrawal of the Bill. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: It is not withdrawn. It is here. ... (Inferruptions)...
SHRI SITARAM YECHURY: No, Sir. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: Now let me have my say. ...(Inferruptions)...

SHRI SITARAM YECHURY: Sir, the Government kept it in abeyance.

...(Interruptions)...

MR. DEPUTY CHAIRMAN: Yes; the Bill is here. ... (Interruptions)... Okay, okay.
...(Interruptions)... Mr. Yechury, you had your say. ...(Interruptions)...

37} YR AR THAT: TR, H S | AT 37 W Hiel SfoTg fop I A ffatey
mﬁaﬁvwmﬁww%‘,wwwaﬁ%ﬂwaﬁﬁ? This is not the way.

...(Interruptions)...
MR. DEPUTY CHAIRMAN: Okay. Now, let me have my say. ...({Inferruptions)...

37t TR AL AR ST Y B9 Al TS 7 ... (FFH)...
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MR. DEPUTY CHAIRMAN: Yechuryji, please. There is no need of argument.
...(Interruptions)... Mr. Yechury, there is no need of argument. ... (Interruptions)... Now,
let me have my say. [ will make it clear. ... (Inferruptions)... Okay, the Law Minister wants
to say something. ....(Interruptions)... Yechuryji, please ...(Interruptions)... Yechuryji,

please. ... (Interruptions)... Now the Law Minister, please. ... (Interruptions)...

THE MINISTER OF LAW AND JUSTICE (SHRI D.V. SADANANDA GOWDA):
Sir, it is quite premature to say that whether the same Bill or another Bill comes from
that House to this House. Only when the Bill is placed before this House or when
the Bill comes to this House, then they can raise this issue. This is not the occasion.

...(Interruptions)... It is quite premature. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: No. No. ... (Interruptions)... Please ... (Interruptions)...

Now, let me say. [ will give a ruling. ... (Interruptions)...
i} FI¥e1 SpaTel: 3R Hifsam # o1 I o foet o1 T . (=gaemy. .

sft Sumumfa: ke S, o9 oMy Afswl ..(=aum)... duw Sft, emu dfoul
...(SAI).... 799 949 Sft, S0l . (=agm).. 3T ... (cagm)...

SHRI TAPAN KUMAR SEN: This is not the logic. ...(Interruptions)... They are
taking advantage of the technicality. ... (Interruptions)...

sft IuwHafa: I FAR A9 Sf, SfoUl ... @), I $ER A9 Sf, sfeul
Please. ...(Interruptions)... See, this is not that simple an issue which you have raised. I
am telling you. It needs a little more consideration. But I want to make certain things
clear, which have come very clearly from your discussion. Number one, we don’t have
jurisdiction over the other House. The Chair has no jurisdiction over the other House.
That is a fact. Number two, it is also true, as pointed out by Mr. V.P. Singh Badnore,
that there is no rule in our Rule Book regarding what you said, preventing placing
something in the other House. Even if there is a rule in this Book, that is not binding on

them also and vice versa also.

Now, the basic question is whether the Bill presented there is the same Bill or a
different Bill about which the Chair has no knowledge. If it is a different Bill, in any way
if it is different, then the point of order doesn’t stand. I will have to rule it out then and
there. But as the Law Minister has mentioned, I have no idea whether it is a different Bill
or not. ...(Interruptions)... Let me complete. If it is the same Bill, I cannot give a ruling

based on this Rule Book. I have to look into the constitutional provision and only after
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that I can give a ruling. So, I reserve my ruling, if it is the same Bill. ... (Interruptions)...

Please; please.

SHRI SITARAM YECHURY: Allright, Sir. I want you to consider one more point.
...(Interruptions)... Sir, whatever be my approach towards that particular constitutional
provision, our Constitution gives the right to private property. The right to private property
is a fundamental right. Now, for the property of this House, you are the custodian. This is
the property of this House. This property has been encroached upon. Forget about what

the other House is doing. ...(Inferruptions)...

MR. DEPUTY CHAIRMAN: 1 said, I will give my ruling. I have reserved my

ruling. ... (Interruptions)...

SHRI SITARAM YECHURY: I am saying, you are the custodian of this House.
You have to protect it’s property. Will you protect our property?

MR. DEPUTY CHAIRMAN: I said, I will give the ruling. ... (Interruptions)...
SHRI SITARAM YECHURY: Sir, second point. ... (Interruptions)...
MR. DEPUTY CHAIRMAN: No, no. No more discussion. ... (Inferruptions)...

SHRI SITARAM YECHURY: I am saying, while you are giving your ruling, please

consider my second point. ... (Inferruptions)...

MR. DEPUTY CHAIRMAN: I am reserving my ruling. I will give a ruling only

later.

SHRI SITARAM YECHURY: Yes, later, Sir, but please consider my second point.
If the withdrawal of the Bill was not necessary, why did the Government move for
its withdrawal and why did the Government defer it? So, please keep that in mind.

...(Interruptions)...

SHRI VP SINGH BADNORE: Sir, the word ‘encroachment’ is wrong.

...(Interruptions)...
MR. DEPUTY CHAIRMAN: I am giving the ruling later, not today.

SHRI V. P. SINGH BADNORE: Sir, the word ‘encroachment’ is a very wrong

word. ... (Interruptions)...
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SHRI SITARAM YECHURY: Sir, keep in mind both these points while giving

your ruling.

MR. DEPUTY CHAIRMAN: I will keep it in mind. All your points will be kept
in mind. ...Interruptions)...No more... (Interruptions)... Yes, hon. LoP. We will close the

subject with hon. LoP’s version.

SHRI V. P SINGH BADNORE: Sir, the word ‘encroachment’ is wrong.

... (Interruptions)...

MR. DEPUTY CHAIRMAN: I am not giving a ruling. ... (Interruptions)... Mr. V. P.
Singh. ... (Interruptions)...

SHRI V. P. SINGH BADNORE: Sir, ‘encroachment’ itself is a wrong word here.

... (Interruptions)...

THE LEADER OF THE OPPOSITION (SHRI GHULAM NABI AZAD): Sir, I

associate myself with what my colleagues have said...

MR. DEPUTY CHAIRMAN: Hon. LoP, you heard my ruling. With regard to the
constitutional provision that he raised, I said I will give my ruling later. I have to say

this.

SHRI GHULAM NABI AZAD: Sir, I associate myself with what my colleagues
have said. They said that this is the property of this House and while this Bill is pending

in this House, the same Bill cannot be introduced.

MR. DEPUTY CHAIRMAN: How do you know whether it is the same Bill or

not?

SHRI GHULAM NABI AZAD: Now, is this the same Bill or a new Bill? The Law
Minister is here. He is the person who should tell us whether this is the old Bill or new

Bill. This is what we would like to know.... (Interruptions)...
MR. DEPUTY CHAIRMAN: He is not bound to say it.... (Interruptions)...

THE MINISTER OF LAW AND JUSTICE (SHRI D.V. SADANANDA GOWDA):
Let the Bill come here. Then we would debate it. ... (Inferruptions)...

MR. DEPUTY CHAIRMAN: He is not bound to tell us because ... (Inferruptions)...

The Law Minister is not bound to tell us now because it is in the other House.



Submissions seeking the.... [3 March, 2015] .... in this House 15

...(Interruptions)... Anyhow, 1 have reserved my ruling. [ now move to Zero Hour.

...(Interruptions)...ﬁ T[T, BT T said, T will give my ruling later. ... Interruptions)...

sft AT AT : TP @WIET S MR iR 51 39, 3o wferwt Rerd Y, srom
81 b AT P19 <1, ST HALTTP FihAT & IHSD A A AT BieqT <1 3791,
3MTYPT /T H U8l 3R IH & | fdcd b1 g PR foar S & A1 Sl &1 o3 1
CRINETIE

2ff I - 21,78, é»—\ﬁ?...(aaaarm)... I have no jurisdiction over the other

House. ... (Interruptions)...
sft TRer SRrETe « A7 1 BT 31l S ARV (raET). ..

MR. DEPUTY CHAIRMAN: I cannot do anything with regard to what is happening

in the other House. ...(Interruptions)...

SHRI SITARAM YECHURY: No, no. ...(Interruptions)... Sir, there is a point of

order. ... (Interruptions)
sft T AT : 3 AU BT oML, (AL TT A AT B72....(HIHT)

MR. DEPUTY CHAIRMAN: I am telling you, this Chair has no jurisdiction over

the other House. So, I am moving on to Zero Hour. Shri C. P. Narayanan.
SHRI PRAMOD TIWARI (Uttar Pradesh): Sir, point of order. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: No more points of order on this subject.
...(Interruptions)... No more points of order on this subject. ...(Interruptions)... 1 have
given a ruling on that. ... (Inferruptions)... 1 have given the ruling. ... (Interruptions)... No;

don’t do that. ... (Interruptions)... Shri C. P. Narayanan. ...(Interruptions)...
SHRI C. P. NARAYANAN (Kerala): Yes, Sir. | am here. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: Speak louder. ... (Inferruptions)...
SHRI C. P. NARAYANAN: How can I speak? ... Inferruptions)...
SHRI JESUDASU SEELAM (Andhra Pradesh): Sir ... (Interruptions)...

MR. DEPUTY CHAIRMAN: Mr. Seelam, I allowed you yesterday. Don’t do this.

...(Interruptions)... No point of order on this subject. ... (Interruptions)...
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SHRI V. HANUMANTHA RAO (Telangana): Sir, we want Half-an-Hour

Discussion. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: T allowed you yesterday. Why are you doing this?

...(Interruptions)... You may give notice. ...(Interruptions)...
SHRI V. HANUMANTHA RAO: Sir, notice...(Inferruptions)...
MR. DEPUTY CHAIRMAN: Yes; it will be examined. ...(Interruptions)...

SHRI JESUDASU SEELAM: Sir, if the Minister wants ... (Interruptions)...

MR. DEPUTY CHAIRMAN: Sit down. ... (Inferruptions)... Dr. Ramachandra Rao,
pleasesitdown. Don’tdothis. ... (Interruptions)... Sitdown. Now, listen. ... (Interruptions)...
Mr. Seelam, see I allowed you yesterday. If you have given a Half-an-Hour Notice,
that will be considered. Mr. Chairman will look into it and he may decide. Now, sit
down. ...(Interruptions)... Now, Shri C.P. Narayanan ...(Inferruptions)... Nothing else
will go on record. ...(Interruptions)... What Mr. C.P. Narayanan says will go on record.
...(Interruptions)... What C.P. Narayanan says will go on record. ...(Interruptions)...
Mr. Ramachandra Rao, sit down. ...(Inferruptions)... It is indiscipline. ... (Interruptions)...

Sit down. ... (Interruptions)... What are you doing? ... (Interruptions)...
SHRI PRAMOD TIWARI: Sir, I have a point of order. ... Interruptions)...

MR.DEPUTY CHAIRMAN: No point of order. ... (Interruptions)... No, have already
called Mr. C.P. Narayanan. ... (Interruptions)... You cannot do like this. ... (Interruptions)...
Mr. C.P. Narayanan ...(Inferruptions)...

SHRI PRAMOD TIWARI: Sir, I have a point of order. ... Interruptions)...

MR. DEPUTY CHAIRMAN: On which subject do you have the point of order?
...(Interruptions)... Which 1is the rule? ...(Interruptions)... Tell me the rule. What is the

rule? Tell me. ...(Interruptions)...
SHRI PRAMOD TIWARI: It is Rule 258. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: What is the point? ...(Inferruptions)... What is the

point of order? ... (Interruptions)...
SHRI PRAMOD TIWARI: Have you read Rule 258? ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Yes.
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SHRI PRAMOD TIWARI: Sir, I am raising the point of propriety. qBIgd, 99
ITERITHE TR BT BT 3R IHH T AT & YREATHHT AR Y, IH FAT 3hoid [
R FIALIDHAT o 3R IH Wil BT Ao &1 TRAT AT AR S UIet 3R Ay
TSdu & I BT NRMAT AHAY IH TG B T8 81 3N 98 IALEIB T, d1 I8
HIRTCSTE 81 H HB1 A8 § ... (FAHH). ..

MR. DEPUTY CHAIRMAN: There is no point of order in that. ... Inferruptions)...
If you want to raise it, there are other ways of raising it. ... (Interruptions)... There is
no point of order. ... (Interruptions)... 1t is ruled out. ... (Interruptions)... Sit down; ruled
out. ...(Interruptions)... Now, Shri C.P. Narayanan ... (Interruptions)... Only what Mr. C.P.
Narayanan says will go on record. ...(Interruptions)... Nothing else will go on record.

...(Interruptions)...

MATTERS RAISED WITH PERMISSION

Problems faced by Cooperative Banks in Kerala due to

recent decision of R.B.I. and Government of India

SHRI C.P. NARAYANAN (Kerala): Sir, I am raising the issue of Cooperative Banks
in Kerala. They are facing a great crisis. We have got more than 1,600 of them and they
have got a deposit of over ¥ 80,000 crores. Now because of the constitutional amendment
a couple of years back, of these 1600 banks only two or three will be able to function
after a period of two or three months. So, some amendments are necessary on the part of
the Central Government. One is, every year a cooperative bank has to audit its accounts
and pass it within six months. In practice, we have found that it is not possible within
this limited period. So, time has to be extended by a few more months. Second is, for
deposits, nationalized banks and cooperative banks were having the same conditions. But
in recent times, this has been changed to the detriment of cooperative banks. Cooperative
banks find it difficult to receive deposits. The same conditions which are applicable now
to nationalized banks should be retained as far as cooperative banks are concerned. Third
is, NABARD, under the project NRICTD, is extending some funds to the Cooperative
banks. But there is one particular condition that the Government should have only less
than 25 per cent of the capital. That goes against the interests of Cooperative banks.
Unlike the other banks, Cooperative banks have got more Government deposits. Such
controls which State Government have over cooperative banks are essential to ensure

their smooth running and the Central Government should not penalise them for that. The



